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AT HYDERABAD

OA.636/99

Between

Smt. V. Rajeswari
and

1. Chairman
Rly. Recruitment Board
18 Millers Read, Bangalere-46

2, Chairman,
RRB, IRISET Cemvlex, Tarnaka Read
Secungerabad 17

1, Divnl, Persennal QOfficer
SC Rly., Guntakal Divna,
Guntakal

4, Chief Werkshep Manager

carriage Werkshen, SC Rly,
Lalaguda, Segundcrabai

5. Chief Persennel Officer

SC Rly,, Rail Nilayam
Secunderabad

Ceunsel feor the apoplicant
Ceunsel fer the respendents

Ceram

Hen. Mr, Justic= DH Nasir, VC

Hen. Mr. H. Rajendra Prasad, M(A)

2

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

€t.29-4-99

: Applicant

¢ Respendents
+ S. Ramakrishna Rae
Advecate

¢ N.R. Devaraj
SC fer Railways




OA.636/99 _ dt.29-4-99

Order

Oral erder (per Hen. Mr. Justice D.H. Nasir, VC)

Heard the learned ceunsel fer the applicant as well as
the learne=d Stadding ceunsel for the respendents.
1. By én erder dated 21-4-99 the appeintment ef the
applicant steed terminated en the greund that she was net
subjected te typewriting test which was an essential
requirement apart frem the fact that serieus 1rfegular1ties
in the cenduct ef examina£ion was detected by the CBI. It
is further stated in Ehe terminatien erder that the Beard
after censidering the matter in tetality and taking inte
acceunt the repert ef CBI and serisus nature ef irregularities
in the cenduct ef selectien had éecided te cancel the entire
panel.,
2. Being aggrieved by the sald erder the applicant had
ceme before this Tribunal séeking relief that she sheuld be
immediately reinstatsd as ne Shew-cause-netice was served

{)/;\ff-"l e oﬁ‘.-a.i:ﬁw;‘._-f;"@

uoen her and she was net called upen te justify giwing her

Carl &
explanatien with regard te the centreversy lagging
ethersapoeintments. The learned ceunsel fer the respondents
Mr, N.R, Devaraj has net disputed that the applicants services
had been terminated witheut beirg giving netice.
3. In the abeve circumstances, we believe that {t is

that

necessary in the interests ef justice te direct/the applicant
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be immediately reinstated in service with full back wages
in view of the fact that theyprinciples ef Natural Justice
were totally everleeked,
4. Hence, this OA is dispesed ef with a directien te
Respendent-4 te reinstate the apolicant in service immediately
witheut any less ef time,
S. It further appears that a cheque of Rs.6, 490/- dated
21-4-99 tewards payment ef ene menths salary was _issued. The
applicant shall return the cheque of Rs.6, 490/~ te the fourth
reSpoﬁient ferthwith.
6. The respendents, hewever, shall be at liberty te preceed
against the applicant if the situatien se warrants after

sl fark. by B
fellewing the precedure of 1law and rules as is dens in ether
casss,
7. The OA is dispesed ef accerdingly.

-——"“'—%li)\ui.lm A

ra) Prasad) (D.H., Nasir}
dmn.) Vice Chairman

Dated : Aoril 29, 99 HV“/L:
Dictated in Open Ceurt —
ek
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